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0A/344/88

Coram : Hon'ble Mr. P.H. Trivedi Vice Chairman

Hon'ble Mr. P.Me Joshi ¢ Judicial Member

7/7/1988

Heard Mr.V.B.Gharaniya learned advocate for the

applicant. Mr.R.M.vin le arned advocate for the respondent

not present. The petitioner has been duly convicted

on criminal charges;kﬁﬁ the Court and on his conviction,
he has becen removed from service. He has appealed

and the appeal has been rejected., He has filed his
g¥%§§ﬁé§l application in the High Court. Until the High,
Court reversepthe order of convictioﬁ it cannot be said
that the order of the respondent authoritiés is liable

to be modified or reversed because it was invalid or
improper. For that reason, the Tribupal cannot admit the
application at this stage. The respgﬁéént autherities
are at liberty to revise the.k orders if the petitioner

succeeds in the High Court. With this observation, the
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Vice Chairman

petition is summa rily rejected.
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Judicial pember

d.d, bhatt



